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716 (Al) LSD-—4

Production of Scooters, Motor Cycies
and Bicycleg

2713. Shri Madhu Limaye:
Shri 8. M. Banerjee:
Dr. Ram Manchar Lohia:
Shri George Fernandes:

Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) the production of scooters, motor
cycles and bicycles during 1966; and

(b) whether the output outstrips de-
mand in any of these categories and
if s0, by how much?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) The production of scoo-
ters, motor cycles and bicycles durin{,
the year 1866 has been as under:

S.ooters . 20,971 Nos

Motor-cvcles . 24,039 Nos.]

Bicveles . « 1,130,000 Nos.
(b) No.

Issue of Import Licences

2714. Shri Madhu Limaye:
DPr. Ram Manohar Lohia:
Shri S. M. Banerjee:
Shri George Fernandes:

Will the Minister of Commeree be
pleased to refer to the reply given to
Unstarred Question No. 854 on the
Tth April, 1967 and state the time-
limit prescribed for the disposal of
the applications for import licences
from the date of their receipt to their
fina] disposal?

The of Commerce (Shri
Dinesh ): The maximum time
limit fixed for disposal of import ap-
plications which are complete in all
respects, i one month from the date
of receipt in the lcencing office. It
the licensing authority is not, for some
reason, in a position to dispoze of the
application within thig time limit, an
interim reply is issued to the appii-
cant,





